
423 Statements by Ministers
Restructuring of Gowt set up in Delhi

(intenruptions)

SHRIKALKA DAS: May I know whether 
constitution could be amendment on the 
basis of census of 1991. {intenruptions)
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bring forward a Cohstitutionai Amendment 
Bill. You have every scope to say anything 
about H at the appropriate time. Now, let us 
continue with the Discussion under rules 
193.

MR. CHAIRMAN: Be seated please.

[Intenruptions)

MR. CHAIRMAN: You are not a new 
Member of this House. You are an experi
enced Member. There Is a practice in the 
House that no discussion is held after the 
Ministers statement. It is not good to ask 
questions after giving thanks or congratula
tions.

(Intemptions)

SHRI KALKA DAS: Many a time a state
ment has been folbwed by clarifk:ation. We 
can see the record of the proceedings of this 
House, (intem^tions)

SHRI SAJJAN KUMAR (Outer Delhi): 
The People of Delhi have continuously been 
demanding a Legislative Assembly for Delhi 
for the last so many years. The BJP had 
extended support to the Governments of 
Shri V.P. Singh and Shri Morarji bhai also. In 
spite of persistent demands, they failed to 
give Legislative Assembly to Delhi. I would 
congratulate the Central Government and 
the hon. Home Minister. (Interruptions)

MR. CHAIRMAN: Please take yourseat.

(intenuptions)

SHRI SAJJAN KUMAR: The Govem- 
ment headed by Shri Rajiv Gandhi had formed 
a committee. {Interruptions)

What your Government coukJ not do it in 
one and a half year we have done in six 
months. {Intenvptions)

[English]

MR. CHAIRMAN: When I am standing, 
you shouki resume your seat. He has al
ready in his statement saM that he is going to

{Interruptions)

SHRI SRIKSNTA JENA (Cuttack): Mr. 
Chairman, I would like to know from the hon. 
Member who is praising the Government on 
behalf of the Congress Party about the 
committee which was set up. When was it set 
up and by whom it was set up and whether 
this Government is accepting the recom- 
mendatbns of the committee set up by the V. 
P. Singh Govemment. {Intenuptions)

You are completely mistaken. You have 
little understanding about the Committee 
which has been finalised and set up by the 
Janata Dal Government during Shri V. P. 
Singh regime. {Interruptions)

MR. CHAIRMAN: Now if you go on 
speaking, I will say that it will not go on 
record.

16.41 hrs.

DISCUSSION UNDER RULE 193

Fk>od situatton caused by recent 
cyclonic strom in Bay of Bengal—

CONTD.

[EngKsh]

SHRI K. P. REDDAIAH YADAV: During 
the first cycbne, the Central Govemment 
has not paki anything except Rs. 84 crores 
and crores and unfortunately the second 
cydone has devastated all the standing crops 
in Andhra pradesh. By 18th November, nea'riy 
20 per cent of the standing crops were cut 
and another 80 percent of the standing crops 
are completely damaged or partially dam
aged. {Interruptions) Innumerable tosses 
have been faced by the farmers of Andhra 
Pradesh.
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I want to bring it to tlie notice of the 
Central Gk)vemment for its indulgence to 
advise the State Government. Although the 
Central and the State Government have said 
that the funds are limited, the cyclones are 
definite. Therefore, we have to find out a via 
media and some remedial measures. State 
Governments should also take responsibil
ity in maintnlning the irrigatbn and drainage 
systems.

In this connection, through you, I want to 
specifically bring to the notice of the hon. 
Ministerthat during 1990-91 underthe Chief 
Ministership of Dr. Chenna Reddy, Andhra 
Pradesh, he has obtained Rs.700 crores for 
drainage works from the Worid Bank. One 
year has already passed. He has spent 
nearly Rs. 120 crores in the first year and this 
agreement with the WorkI Bank is for three 
years. In coastal districts, all the Rs. 700 
crores Is to be spent in three consecutive 
years. What happened to it? Andhra Pradesh 
Is facing severe drought, flood situation and 
in Krishna and Godavari and coastal districts, 
the Government of Andhra Pradesh is re
luctant to give water for the second crop. The 
reason given by the Andhra Pradesh Gov- 
ornment is that the World Bank insisted and 
put a condition that no second crop should 
be allowed in Krishna and Godavari during 
this year I want to bring it to the notrce of the 
hon. Minister Shri Mulappaly Ram^handran 
to advise the State Government in this regard.

If the Government of Andhra Pradesh is 
permitting the farmers to have to second 
crop by the end of February, the second crop 
will be over. By this, 2.5 lakh acres will be 
irrigated in second crop and each acre will 
give 30 bags of paddy whk:h costs a definite 
amount of Rs. 150 crores which will accrue 
to the farmers of Krishna distrct abne. The 
reason for not albwing the farmers to have to 
second crop given by the Chief Minister of 
Andhra Pradesh is that if we give the second 
crop, we may not be able to complete the 
drainage works in this season. As per the 
WorW Bank oonditfon, during the third year 
also we can complete the rest of the drain
age works. Therefore, only to misuse the 
funds of the World Bank, the engineers 
colluded with the politbians. They want to
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contain the farmers’ right to give the second 
crop water in Krishna and Godavari distrrcts.

In this connectk>n, I have also the Chief 
Minister of Andhra Pradesh and the Irrigatbn 
Minister, and the Chief Secretary and I have 
also addressed letters. If they give the sec
ond crop, March-April-May-June will be the 
working season for executing the drainage 
works. During thesefourmonths,the balance 
of the drainage work can be executed si
multaneously. After all, for Krishna District 
abne they are spending Rs.38 crores in this 
season for drainage works. We will be bsing 
paddy worth Rs. 150 crores in these two 
months if they do not allow water for the 
second crop as far as Krishna Distrbt is 
concerned. Therefore, you can understand 
the tragedy of these farmers because of the 
ineffbient Government of Andhra Pradesh. 
About this point, I would request the hon. 
Minister of Agrbulture Shri Balram Jakhar to 
advise the Chief Minister of Andhra Pradesh.

MR. CHAIRMAN.: He has come. More
over, I will have to accommodate three or 
four speakers. So. you please suggest the 
measures required.

SHRI K.P. REDDAIAH YADAV: This is 
a point where the farmers are on a war- 
fotting against the State Government. What 
I want to stress is that the Central Govem- 
ment shoukJ advise the Chief Minister of 
Andhra Pradesh to provide water for the 
second crop till February-end and then start 
thisdrainage work with the World Bankfunds 
after March or April or May. With a sum of Rs. 
38 crores the drainage work inrespect of the 
drains Gunderu, Dudameru, Polaraj and 
Uppeteru can be completed in one month. If 
we think of Rs. 38 crores, then we have to 
bse paddy worth Rs. 150 crores.

Now, I want to give some suggestions to 
the Central Government. Wherever the 
coastal Distrbts are there alorig the coastal 
belt right from Orissa, Bengal up to Madras, 
some machinery shoub be created whereby 
permanent dredging can be done at the end 
of the rivers and drains where the water fo 
and fall into the sea. So, a permanent dredg
ing division shoub be created so that this
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phenomenon can be avoided. When fbods 
occur, all the lands will be flooded. If we do 
some permanent relief measures, the heavy 
losses can be stopped on account of floods.

With these words, I oondude.

SHRI GANGAOHARA SAN IP ALL! 
(HIndpur): Mr. Chairman, Sir, natural ca
lamities in any form are becoming a regular 
feature of our area. Half of the time, our 
region i.e. the Rayalseema region in Andhra 
Pradesh will be under severe drought. This 
time it is under the floods caused by the 
recent cycbnic storm in the Bay of Bengal.

Sir, in the last Ŝ ession, we asked for 
relief measures as our district was under 
severe drought. In this Winter Session, we 
are again on our feet voicing the impact of 
floods in our area. In either case, ultimately 
the sufferers are the peasants who have no 
other way of livelihood So, you can imagine 
that if for two seasons continuously agricul
tural operations cannot to taken up what will 
be the position of farmers and agricultural 
labourers who live on day-to-day basis.

In this Winter. India is shivering. I learned 
through new^apers how the people of 
UttarKashI are suffering and how they are 
passing through this harrowing time in this 
severe winter without proper shelter and 
enough clothing. In our area also 20 percent 
Ot the houses co li^e d  and I have seen how 
people are suffering without proper shelter. 
They are living in small temples, School- 
buildings, incommunity-houses in my District 
I have seen how people are suffering without 
any shelter in my consituency. It is really 
heait-movlng. Approximately, morethanone 
lakh houses have collapsed in my district 
itself. They are mostly mud-houses, thatched 
roof houses betonging to poor peasants and 
agricultural labourers who are the vctlms of 
this calamity. My State Government is giving 
Rs. 250/- only for partially-damaged house 
and Rs. 500/- or fully-damaged house.
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Sir, in these days of double-digit infla- 
tbn what can the sufferers do with this meagre 
amount? When I refen-ed this matter to our 
Chief Minister', he expressed his inability to 
extend further monetary help and desir ed to 
Include sufferers in the housing programme. 
But under this housing scheme victims must 
have there own sites with layout Plans. With 
this technical point, housing scheme cannot 
be extended to sufferers.

Kence, I request the Central Govern
ment to intervene in the matter and extend 
support to the State Government in giving 
amount of Rs. 3000/- to partially damaged 
houses and Rs. 6000/- to fully damaged 
houses.

Floods is another area on which maxi
mum impact has been felt. Minor irrigation 
and storage facilities, water breaching of 
irrigation canals and tanks are all very seri- 
ousthings whbh require immediate attention 
of the Government.

In spite of the best intentions, the scope 
of it is very limited due to meagre funds. 
Hence I request the Central Government to 
release necessary amount and help the State 
Government in facing this problem.

With these few words. I conclude.

DR.VISWANATHAM KANITHI 
(Srikakulam): I thank you very much for 
giving this opportunity to speak on this very 
important subject. My friends have touched 
many aspects of the problem relief.

I measures aftr natural clamity con
gratulate the Central Government for giving 
fixed allocatbn to the States to deal with the 
calamities immediately where they occur. 
The fixed amount is not at all sufficient in the 
majority of the cases since these calamities 
are very frequent especially in coastal areas.

In my State of Andhra Pradesh, we have 
beenfacing either cyck>neorfk>odordrought 
every year. All these come under this ca
lami^. If one area is affected by floods the 
other area is affected by drought. Unless the
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cyclone comes the drought-prone areas do 
not get regular water. So, for ail these things, 
in addition to the amount allocated, some 
part of it must be spent for the permane^n 
works especially in the case of floods you 
must have some provisions fortihis. Just ob 
in the case of cyclones you have cyclone 
warning centres, the same way for finods 
you must have flcK>d warning centres along 
the course of the river so that people can feei 
it and they will be are evacuated from the 
affected areas.

Since river conservation is the part of 
the Central Government. They have identi
fied some of the rivers. But no work has been 
taken. When you compare today's positbn 
to that of the position which prevailed ten 
years back, the rivers have lost their depth 
and even a two-feet high flood is becoming 
a great havoc to the persons living there. I 
also request that this conservation must be 
a continuous process and also the source 
mustbestren^henedandthe-people living 
in the low-lying^areas must be shifted 
gradually to safer places.

The other point I would like to stress is 
about the protection of villages. The Pro- 
tectk>n to those villages which are abng the 
side of rivers, is very much needed. The 
villages must be protected. Also, alone the 
course of the river just like for big tanks and 
reservoirs, you can provide surplus wears so 
that the surplus wears can take away the 
water and also reduce the flood level. The 
surplus wear can be k>cated ju^ bek>w the 
river, where the river receives the tributaries.

In the coastal areas, the Government 
had provided cycbne shelters which are 
k>eing used only during the cyclones. As they 
are not being used constantly, they arefacing 
disuse and atrophy. And in those days when 
they are flooded, they are being collapsed 
resulting in another calamity being added to 
it. Instead of that, all those who need it. they 
must be given cydone proof or resistant 
houses. Unless we take these permanent 
measureslo protectthefishermenookxtles, 
this relief from year 1o year wiU increase and 
the demand also increases.
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*SHRI H. K. MUNIYAPPYA (Kolar): 
Mr. chainnan Sir, Since Yesterday we are 
dfscussing the havoc created by the recent 
severe cydone in the Southern States. At 
the outset I want to express my gratitude to 
the Govemment of India for releasing imme
diate finandal assistance to the people who 
are severely hit t)y the storm of Bay of 
Bengal. Kamsrtsdta Government has also 
released funds for taking up relief measures. 
Our Honourable Minister of Agriculture Shri 
Balram Jhakhar visited the worst hit areas of 
Kolar and Bangabre districts to find out the 
extent of damage due to flash floods. But I 
would like to inform him that the 27 crore 
rupees finandal assistance released by the 
Centre to Kamataka is not at all sufficient. 
Kclar, Banglore Chftradurga and Tumkur 
districts have been affected by the Sudden 
Storm. The destructkHi of cy^n e  is more 
severe in Kolar and Bangalore districts in- 
eluding Bangabrecity. The heavy rain poured 
round the dock on 28th. 29th and 30th of 
October, It repeated again on 17th and 18th 
of November. The estimated bss due to 
cyclone faced by Kamataka State is more 
than 200croresof rupees. About 70 thousand 
houses have been damaged and 20 thousand 
houses have been completely destroyed In 
Kolar district abne. Most of the roads in this 
district are damaged and it requires atleast 
ten crores of rupees to repair them. Sixteen 
tanks inoneof theTaluksand26 tanks in the 
entire district have been damaged. The rain 
fall during this cycbne Is the highest in the 
district since S5 years i.e. since 1955, In fact 
in Bangabre it was record rainfall of the 
century, in my constituency of Kolar ten 
thousand families have bst their houses. 
Most of them are living in seme schools and 
chouse rice at present. Their future is gbomy 
I therefore, appeal to the Government 
India to construct pucca houses for these 
desperatefamBiesthrough HUDCO and other 
agencies. Temporary arrangements do not 
solve the problems of the people. My senbr 
coNegue Shri V. Krishna Rao and I have 
requested the honourable Minister of Rural 
Development Shri Uttam Bai Patel to visit 
our constituencies. He has readily agreed to

*Translatbn of the speech originally delivered in Kannada.
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visit Kolar and Chiltkaballapura on 7th and 
8tli of this month. Crops worth 40 crores of 
rupees have been destroyed.

Kolar district Farmers do not have money 
to sow the seeds They have no houses to 
live. Honourable Minister of Agriculture has 
seen the miserable condition of the people 
there. I therefore, appeal to Shri Balram 
Jhakkar and Shri Uttam Bhai Patel to release 
special financial assistance to the cyclone 
affected areas of Karnataka. Tamil Nadu, 
Andhra Pradesh and Pondk:heny.

Thefarmers in Kolar district have nothing 
of their own They are not getting any help 
from banks. Hence the centre shoukJ direct 
the banks in these areas to proykie interest 
free bans to farmers. Earlier, few months 
ago. while speaking on the Budget 1 was 
narrating drought situatbn In Kolar district 
and in many parts of Karnataka. Now we are 
discussing as to how to rescue the people 
whose future isgkx>my on account of cycbne.

17.00 hrs

As I had said during the Budget dis- 
cussbn we have to find out permanent so- 
lutbns for these perennial prc^lems. Ganga 
and Kaveri rivers have to be linked The water 
of Mahanadi has to be f k>wn to the southern 
states. Then.theproblemsof Kaveridispute, 
Telugu Ganga dispure, Krishna river water 
dispute etc. wouM be solved automatically. 
This wouki also pave way for people to live 
live brothers instead of indulging In frivobus 
disputes.

Our late lamented leader Smt Indira 
Gandhi had shown us the path to find out 
permanent solutkm to all these problems. 
We have to take up projects whch can solve 
the problem once for all. We have to stop 
speruling thousands of crores of rupees on 
temporarely relief measures. The farmers 
shoukiget waterforinigation. Unempksyment 
problem shouU be solved Banks shouW 
provkie interest free k>ans to farmers. Then 
only the life of farmers can impiDve. They 
can grow more and more commercial crops

in of Bengal
and improve their financial conditk>n. Irriga
tion facilities woukJ enable the farmers to 
grow more food grains. I therefore, once 
again request the Government of India to 
give a serious thought to this problem and to 
make all effortstofbwthe water of mahanadi 
towards Southern States.

The people of four districts who are 
reeling under severe cyclonic condition 
should be taken care of by the centre and 
State Governments on war footing. Kolar is 
the worst affected district and the estimated 
k)ss exceeds 70 crores of rupees. The total 
amount needed for the relief measures in 
Kamataka is over 200 crores of rupees. I am 
confklent that Shri Balram Jhakhar and Shri 
Uttam Bai Patel wouki come to the rescue of 
the suffering people. More money shouki be 
released from Prime Ministers relief fund 
and it shouki reach people directly for whom 
it is meant. While Providing Some temporary 
relief measures the major chunk of the money 
goes to the contractors. This has to be 
avoided completely. Beaurocrats also shouki 
not be allowed to misuse the funds. Only the 
needy and right persons shouki get the as
sistance. These aspects were given the ut> 
most importance while implementing the 
Twenty point Programme and other revolu
tionary programmes of our late Prime Min- 
bter Indiraji.

I have seen with my own eyes how the 
funds are being wasted on temporary relief 
measures. I have observed this not only in 
my constituency but in the entire State of 
Kamataka. Crores and crores of rupees are 
being spent with out any future plans. If an 
amount of 500 crores of rupees is spent this 
Year there will be demand for another 500 
crores or even more In the next year this is a 
never ending process. That is why I am 
repeatedly stressing that Govemment shouki 
go in for permanent projects. Pacca houses 
have to be constructed. More and more 
Irrigation facilities have to be provided to the 
farmers. Ganga and Kaveri rivers should be 
Unked and this project shouki be taken up at 
the eariiesL The water of Mahanadi should 
be fbwn towards Southern Stales without 
any further delay. Then only the unempkiyed 
persons get jobs. The farmers can grow
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commercial crops and the economy of the 
country can improve.

I hope that the Govemment would con
sider these suggestions seriously and help 
farmers and other cycbne affected people in 
aleviating their sufferings. Kbiar Tumkur, 
Bangalore and Chitradurga should get more 
assistance as they are yet to recover from 
the shock of cycbne.

Sirlthinkyou forgiving me an opportunity 
to speak on this very important subject and 
with these words I conclude my speech.

[English]

SHRI P. P. KALIAPERUMAL 
(Cuddaiore): Respected Chairman, Sir, I 
thank you very much and I assure you that I 
will be precise and brief, knowing the time 
constraints.

At the very outset, I convey the heart-felt 
thanks and gratitude of the people of 
Tamiinadu to the Government of India for its 
timely help-4x>th financial and administra
tive in the matterof remedial measures taken 
on war-footing. 1 also congratulate the Gov
ernment of India for its functbnal sincerity 
and its vigilant monitoring in the remedial 
measures taken by the Government of 
Tamiinadu.

Mr. Chairman, the recent relentless and 
heavy rains and the cyclonic storm that 
crossed the Eastern coast between 
Cuddaiore and Karaikal have caused ex
tensive damage in the South Arcot District 
and some other distrk:ts of Tamiinadu. Due 
to the natural calamity, several people were 
kilted; thousands and thousands of people 
were rendered homeless, paddy crops In 
over 50 thousand acres of land have been 
damaged in my district, roads in many parts 
of the distrbt were damaged, all the vilteiges 
are almost Inundated. All the tanks and 
takes were over-ftowing.

The Veeranam lake, the lake built by the 
Chota kkig has devebped breaches. So 
also. The perumal lake has developed 
breaches. The sea water entered the coastal

14.1913 {SAKA)recent cydonic storm 434 
in Bay of Bengal 

villages of Cuddabre and thousands and 
thousandsof fishermen were badly affected. 
Traffic is disrupted folbwing land slide in 
Kalvarayan hills. Even the highways and 
railway tracks were inundated. The distrbt is 
mostly affected. The distrbt administration is 
in full swing, taking preventive measures 
and amelbrative aotbn. The Govemment of 
India has to step in and assist the State in its 
relief measures and also to assisttheaffected 
people directly.

The Govemment of India has done a bt. 
However. 1 urge upon the Govemment of 
India to send a study team to assess the 
extent of damage caused to Tamiinadu. The 
financial help rendered is not sufficient. Hence 
I request the Government of India to release 
Rs. 500 crores to Tamiinadu for fbod relief. 
I urge upon the Government of India to 
advise the natbnalised banks situated in the 
affected areas to grant housing bans, crop 
bans and also consumptbn loans to the 
people kientified as affected by the recent 
cyclone and fbods. Further I urge upon the 
Govemment of India to advise the banks to 
write off the bans due from the persons 
affected by the recent natural calamity.

[T/ansJ(atA}n]

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR); Mr. Chairman. 
Sir, I have taken note of the anguish and 
sufferings highlighted kiy the hon. Memt>ers 
in the House, in the face of such diffbulties 
what can onedoexcept expressing sympathy 
for the sufferers. 1 want to that spot and was 
totally moved to see the scene there. 
Wherever, I went heartcending scenes were 
witnessed. House and standing crops, ready 
for harvesting were washed away and 
complelelydestroyedfaythesudden calamity.
I visited the villages where kuchha house 
were coHapsed and the people were devoid 
of shelters. Itwasdtffbultto wipe the tearsof 
affected persons. But what can one do ex
cept saying a few words of sympathy.

The Hon. Prime Minister on 23rd visited 
the area and called a meeting of all the 
offbers which was also attended by me. The 
Hon. Prime minister advised to take emergent
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steps and mobilise resources to meet the 
present situation. He also suggested to 
contemplate the measures to k>e taken to 
face such calamities in future. One more 
suggestion having fareaching implicatbns 
was also given by him. He saki that if houses, 
factories and vehicles can be insured then 
why can't aops.

Al present the lnsi?yance facility is 
available to the extent of the loans given by 
the banks that is upto Rs. 10,000. Under the 
scheme insurance equal to the amount of 
ban was permissible but that scheme too 
has not succeeded. Now as per his advice I 
have constituted a committee. I wouki like to 
draw the attention ol the hon. Members 
towards the issue and request them to give 
suggestions on how to make the scheme 
successful. They are wcbomed to give good 
suggestbns. So that different insurance 
schemes could be formulated for different 
calamhies like cyck>nes, drought and hail- 
storms In hills which destroy crops in the 
fiebs. Different calamities have different af
fects on various crops and so are to be dealt 
with separately. For it, I wouW like to request 
all the hon. Members to give suggestbns so 
that the Government an arrive at a concb< 
sk>n benefbial for all and can also protecc 
farmers from diffbuHies in future.

in is not possible for the Government to 
fully co.mpensate the bss for lack of re
sources. WhbheverGovernment may corrje 
to power and howsoever powerful and fi< 
nancially sound it wouki be it wIN not t>e able 
to fully compensate the bss..The Govern
ment can just endeavour to somehow re
habilitate the sufferers through nominal 
compensations, in orderto again make them 
stand on their own feet and also to help then 
forget the agony and sufferings.

Meteorobgical Departmenlresponsibie 
for making forecast h ^  excelled even th!& 
time. Many hon. Members have given good 
suggestbns. It has been alleged that on an 
earlier occasion a great loss was suffered 
because of incoirect informatbn but this 
time it is not so because this time continuously
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advarice warning was given and the bss of 
iHe and properly was minimum. White in 
case of cycbne in Andhra for lack of fore* 
warning thousands of people bst their lives. 
Perscns living there were shifted in advance, 
ft had struck Pondbheny most vblently but 
men n Pondicherry no lives were bst as 
people were shifted in advance and the bss 
was restricted to only property and belong
ings. Tnis time safety measures were taken 
in advance.

Secondly, there is shortage of funds. 
That's why problems and diffbulties are 
faced. Till March, 1990 Central teams used 
to visit affected area to make on the spot 
assessment of bss and on the basis of Its 
recommendations grants used to be sanc
tioned by the Centre. Ninth Finance Com
mission in consultations with and on 
pursuance of the Slate Governments rec
ommended that the funds set apart for natural 
calamities may t>e put at he disposal of the 
states instead of Central Government. This 
recommendation has since been accepted. 
State Government and Chief Secretaries 
have been entrusted with the task of formu
lating policies and norms for di^ursing funds 
on the basis of requirements of various ar
eas. After the Ninth Finance Commissbns 
Centre does not have any financial powers in 
this regard and all powers have been given 
to Stafes. All the funds are disbursed in 4 
instalments.

Thafs ail the Govemment can do. Re
cently, I visited Tamil Nadu, Andhra Pradesh 
and kamataka. If the instalments due to 
them had not fc>eer released earlier, these 
should be released now. Not only this, we 
have released future instalments and one 
instalment of even next year. This much has 
been done.

17.16 hrs.

[MR. SPEAKER in the C/iawJ

Mr, Speaker, Sir, beskies theee, many 
other issues whbh need attenlbn are also 
under consideration like malting funds 
availabiefrom NABARDor Housing Bank, in 
view of the present situation what else couU
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be done except giving more assistance and 
declaring it a natbnal calamity. I will do my 
best in this regaro. I have given my report 
and the consultat’ions on the issue are being 
held with othei .̂ On my visit to Andhra 
Pradesh I had a meeting with the Chief 
Minister and officers there. Sobsequentty on 
my visit to Tamil Nadu. I had cordial discus- 
sions with the Chief Minister of the State, I 
was told of the sufferings faced by the people 
there. I also appreciate, the work done by 
then in this direction. As per the figures 
furnished by them they had suffered a loss of 
Rs. 390 crores. They gave many other 
informations. Then on my visit to Pondicherry 
and Karnataka. Lt Governor and Chief Min
ister of Pondicherry, and Agriculture and 
Revenue Ministers of Karnataka told me of 
their own sufferings. I informed them what all 
could be done by the Centre. I also suggested 
that to give relief they can convert short term 
loans into long term loans, they can write off 
loans or interest thereon. I gave these sug
gestions to them on the relief measures, in 
addition, I also assured that Centre will 
provide ail possible help. It will provide seeds. 
This area is cyclone prone. This year cyckine 
struck two times and last year it struck one 
time. So why not long term measures be 
taken for the future, like selection of crops 
which can withstand effectively the on slaught 
of cyclone. I had discussions to explore the 
Possibility of starting horticulture and plan- 
tatbn of mango trees in the area so that 
losses suffered by the farmers coM  be 
minimised.

During discussion we also talked about 
seeds. I also suggested to make provisbn of 
new varieties of seeds of oilseeds, like 
sunfk>wer eta This way we should adopt 
new methods there.

Just now a few hon. Members were 
refenring the name of Kolar. On my visit to 
Kolar. I saw the damaged houses of poor in 
the affected villages and even in these diffkuiit 
circumstances, I saw a ray of hope for the 
better future in the area. For years the wells 
in Kolar had dried up and there was no water 
in them but now these wells have water 
again. Therefore, I suggested that since the 
rains had i)een good, so the toss must be
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compensated k>y taking full advantaged of 
the circumstances. To improve the plight, 
seeds fertilisers and other essential things 
must be made available to make the persons 
of the area stand on their own feet.

SHR! SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker. Sir. I woukJ like to 
submit that recently Rs. 200 to 300 have 
been given to repair damaged houses—

SHRI BALRAM JAKHAR: I have not 
given.

SHRI SURYA NARAYAN YADAV: This 
has been stated in the report which is avail
able in the library, i mean to say that atleast 
the amount disbursed should be enough to 
provide immediate relief. Otherwise, the 
amount of relief, of Rs. 200 to 300, is most 
likely to be misused and defeat the purpose.

SHRI BALf^M JAKHAR: All these 
things are taken care of by the State Gov* 
emments. State Govemments are incharge 
of disbursal of funds as perthe requirements. 
The Central Govemment alkx:ates funds in 
lumpsum and other powers have been given 
to the Centre. Subsequently. I had submitted 
my report to the Hon. Prime Minister. Only 
after the matter is taken up in the Cabinet 
meeting a new (ormula is likely to be evolved.

Some hon. Members have suggested 
amending the present set up because what 
all is disbused as per the recomrr.endatk>ns 
of the Ninth Finance Commission is insuffi* 
ciefit. Then, how it all should be deckie? Till 
now a decisk>n has not been takan about 
declaring Andhra Pradesh calamity as a 
natbnal calamity. Whole things is possible 
only through reopening of the case. I am 
bound by rules and so have certain limitaUons. 
Rules cannot be fk>uted tiU the amendments 
are made. I have got my own limitatbns. I 
can only express my sympathy. I can do 
what all is possible within the rules and wait 
for the future. I can try what all is possible. 
Make both seeds and fertiBsers available. I 
wiif trying level best to make maximum as- 
sistanceavailabletomybrethem. Sufferings 
do not make any distinction between me and 
the farmers and cause. Similar agony. Suf



439 Disc, under Rule 193 DECEMBER S. 1991 recent cydonh storm 440 
Flood situation caused by in Bay of Bengal

[Sh. Balram Jakhar] has been damaged to certain extent.

fering can be shared and must not be taken 
lightiy. All efforts must be made to remove 
the sufferings. What ail is within my powers 
will definitely be done. To make the people 
move, I will put my oratory to the fullest use. 
Economic crunch is well known. But what
ever is possible within the resource con
straints will be definitely done. All thesfe 
matters are under my consideration.

World Bank has a aid programme for 
Andhra Pradesh. It can also take advantage 
of that. On these lines Karnataka and Tamil 
Nadu can also be helped. Issue of 
Pondicherry does not come within the pur
view of the Rnance Commission but is kx>ked 
after in the Ministry of Home Affairs. Already 
a grant of Rs. 1.07 crore have been sanc
tioned and if the need be, request for more 
funds can be made to the Ministry. For the 
states, I have already prepared a report and 
other reports about tosses are pouring in and 
will be compiled. For additional funds I will 
submit the report to the Hon. Prime Minister 
and also place it before the Cabinet. One 
thing I would like to submit definitely that 
present structure needs to be amended to 
enable the Government to take up permanent 
measures in cyctone prone areas.

I am grateful to the hon. Members for 
participating in the debate and assure that I 
will try my best in the matter.

SHRI D A TTATR A YA BANDARU 
(Secunderabad): The Govemment has is
sued instructtons to FCI to procure paddy 
damaged upto 20 percent. In Andhra Pr^esh 
farmers have suffered more loss to their 
crops. So. the farmers of the State are not 
going to be benefited by the Govemment's 
dedston. Paddy crop has suffered more 
than 50 per cent damage. So. who will pro
cure such paddy?

iEngUsh)

SHRI BALRAM JAKHAR: That relax
ation has b^en granted by the Food Corpo- 
ratton. I have got it done. I have got the 
orders passed to purchase the paddy whtoh

PROF. UMMAREDDY
VENKATESWARLU (Tenali): That relaxatton 
has been granted only upto 20 per cent. But 
in East Godavari West Godavari distrtots of 
Andhra Pradesh, more than five lakh hect
ares have been affected and the paddy has 
been totally damaged. The damage is more 
than 50 to 70 per cent.

SHRI BALRAM JAKHAR: After procur
ing such damaged paddy, we cannot dispose 
it of. We can go only upto a certain extent.

PROF. UMMAREDDY
VENKATESWARLU: When the Union Gov
emment procures the grains in goods years, 
but and when there is a bad crop, the Unton 
Government must stand by the farmers. I 
say this because the total crop is damaged 
and the farmers are in district.

[Translation]

MR. SPEAKER: The discusston was 
scheduled to be over yesterday and it is 
continuing even today. It is not in good taste 
if questton are asked even then.

SHRI K. V. THANGKABALU 
(Dharmapuri): Sir our expectation of giving 
additional money for the relief work has not 
been fulfilled. I wouM like to urge upon the 
Minister, since the Department is under his 
control, thatthe calamity control fund maybe 
released immediately for the State of Tamil 
Nadu. I wouM request you to impress upon 
the Cabinet andthePrime Ministerto release 
Rs. 522 crores to the State of Tamil Nadu, 
otherwise we will be in a great difftoulty.

SHRI SRIKANTA JENA: Sir. last time 
when we discussed the ftood situatton in 
Orissa, we raised certain matters. The Prime 
Minister visited our State and assured that 
Rs. 35 crores extra will be given to the State 
of Orissa. The same assurance was also 
given by the hon. Minister In the House. But 
that amount has not been released so far. 
So.

SHRI V. DHANANJAYA KUMAR: Sir. I
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requested the Hon. Minister and also to the 
Government of India to consider this as a 
national calamity.

MR. SPEAKER: You do not have to 
repeat iL

[TansladorU

SHRITCJ NARAYAN SINGH (Buxar): 
Mr. Speaker Sir, floods, drought and ex
cessive rainfall ruin the crops of the farmers 
of our country. Is this Central Government 
making any law to compensate the farmers?

[Engfe/)]

17:28 hrs

In d ia n  s u c c e s s io n  (a m e n d m e n t )
BILL— CQW7D.

As Passed by Rajya Sabha

lEngBsm

MR. SPEAKER: Now we move on to the 
next item on the Agenda. The time alk>tted 
for this was one hour and the time consumed 
is 41 minutes. The remaining time at our 
disposal is 19 minutes. I hope that we shall 
have to pass this Bill today itself, otherwise, 
we will not be able to take up other matters 
which are listed for tomorrow.

SHRI BALRAM JAKHAR: Sir, there is 
nothing more to add except about one point 
regarding the State of Orissa. H the former 
Prime Minister promised something but did 
not fulfil that promise then I cannot say 
anything about that

As far as I am concerned, I win look into 
K.lcannottaketheguaranteef6rthe earlier 
Government but I am ready to agree the 
suggestkms made by you.

SHRI V. DHANANJAYA KUMAR: Sir, 
my request is that ft shouM be considered as 
a nattonal calamity.

SHRI BALRAM JAKHAR: There are no 
norms forthat That has to be decided. If that 
Is the case then you may be knowing that the 
first Andhra Pradesh cyclone has not been 
declared a nattonal calamity so far. This is in 
tt>e Stralgh^ackeL They can take the power 
from the Centre and utilise it for their own 
standing. The Chief Secretary is the Chair
man of the Committee. Whatever I can do, I 
wnt do. I win convey your feelings to the 
proper authority.

I think the best thing that has come out 
of this discusston is the Prime Minister’s 
anxiety to have the Crop Insurance Scheme. 
It win cover all the commodfties.

Shri V. N. Patn was on his legs.

SHRI VUAY NAVAL PATIL (Erandol): I 
congrahJlate the Minister for having brought 
this legislatnn. In Parliament we discussed 
a legislation about maintenance of law and 
order. We have passed so many laws.

MISA is there. TADA Is there. Law 
against drug trafficking is there. This is a part 
of the social legislatton. There are many 
irritants in the marriage laws.

The personal laws of different religfons 
need change with the changing times. I am 
glad that the Parsi community has come 
fonirard to make this change and that is why 
this Amendment in the Indian Successton 
Act of 1925 has been brought

Parsi communhy is an enlightened 
community. It is highly educated and a highly 
educated and a highly progressive commu
nity. I hope, similarly, the other communities 
will also give consent for bringing In such 
types of social leglslattons which is the need 
of the hour.

Some people are very touchy when we 
think of social legislatton, change In the 
personal laws of the people bek>nging to 
different religkins. But what we see now-a- 
days is that there shouU be some law re
garding control of population also. It will be a


